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STATEMENT BY MINISTER RE
COLLISION BETWEEN
SUBURBAN TRAIN NOS. K-62
DOWN AND P-389 DOWN AT
ULTADANGA ROAD STATION

THE DEPUTY MINISTER IN
THE

MINISTRY OF RAILWAYS
MOHD. SHAFI

QURESHI): Mr. Deputy Chairman, Sir, it
is with profound regret and sorroiv that I
have to inform the House that at about
20.30 hours on 31-7-71 while Suburban
Train No. P-898 Down was standing on
the down Suburban line of Ultadanga
Road station on the Sealdah Division of
Eastern Railway, Suburban Train No, K-
02 Down tame from behind and collided
in the rear of P-398 Down. As a result, the
Front Coach of K-(i2 Down partly
telescoped into the rear TLR (third class-
cum-l.u%gagﬁ and brake van) of P-398
Down. In this accident 7 persons were
killed on the spot, persons were
grievously injured and 12 sustained sim-
ple injuries. One of the grievously injured

ersons subsequently —expired " in" the

osipi-tal, In addition 3 Persons
recerved trival
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injuries like minor abrasions and
scratches who were discharged from the
hospital after being rendered first aid.

. Immediately on receipt of the informa-

tion of the accident Railway Doctors from
Sealdah rushed to the site of the accident,
The General Manager and ithe Chief
Operating Superintendent, Eastern
Railway accompanied by other senior
Railway officers also proceeded to Lhe
site  of the accident. Member
(Transportation), Railway Board went by
air to Calcutta and inspected the site of
the accident and visited the injured in
the hospitals.

Ex-gratia payment has been made to
the next of kin of the dead and to the
injured.

The Additional Commissioner of Rail-
way _ Safety, Calcutta is holding an
inquiry into this accident.
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SHRI CHITTA BASU ;\West Bengal) :
Sir, the statement says that a train_was
standing stationary in the Ultadagna Road
station and another itrain which is
supposed fo be an electric train rammed
into the standing train and caused the
damage, May I know from the hon'ble
Minister whether any preliminary investi-
gation has been made particularly in re-
gard to the responsibility of the railway
staff who are really responsible for this
kind of extraordinary accident? He has
said that an investigation has been
ordered into the accident, and (that will
take a long time. But before that, may I
know whether his department has made
any preliminary investigation into the
matter; if so, what is the result of that
preliminary investigation? )

My second point which I would like to
say is this. Today's papers carry a news
that after the accident about 20-30 trains
have been stopped thereby causing incon-
venience to a large number of passengers
coming to and going away from Calcutta
because that is the only ‘communication
which is being taken advantage of by a
large number of people? What is_the rea-
son of immediate suspension of a large
number of trains, about 20-30? Will the
hon'ble Minister say if the report is_cor-
reﬁt? Would the Government issue
orders
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[Shri Cliitta Basu]so that train
running is not stopped because iiiat
is creating lot of harassment to the people.

SHRI MOHD. SHAFI QURESHI:
With regard to the first question, the
Additional Commissioner of Railway
Safety is holding an enquiry into this
accident. So it will not be proper lor me
to prejudge the issue at this stage. With
regard to She other question that a large
number of trains have been detained. in
this_particular area I have no information
available with me at this t'me. I will
collect the information and give it ¢ither
to the hon' bk IVfember or pass it on
to the House.

SHRI T. V. ANANDAN (Tamil Nadu):
Sir, I do not want the Ministry or the
Minister ito escape the responsibility of
this accident. Is it not a fact, Sir, that in
the Madras area sometime in October last
the Mangalore-Cochin Mail telescoped?
Then a suggestion was put forth to the
Government, especially to the Railway
Ministry, how to solve this problem of
»ce:dents. What action has been taken by
tin- Ministry? Had the suggestion submit-
ted bv an hon'ble Member been 1mple-
mented, this type of accident wotdd not
have occurred. This is not the first acci-
dent. That the eastern sector is not in a
normal condition has been accepted by
the Minister in the Budget Session. Be-
cause the poor third class passengers are
being killed, therefore, it 1s not the res-
ponsibility of the Railway Ministry, The
suggestion put forth was that instead of a
tiny red tail lamp attached to the rear
bogeg, wh% not the curvature of the last
van be lit brighter by bright red light so
that, it may catch the e(:iyes of the driver
who is coming towards the stationary
train so that he would be alert and stop the
train in advance? It is a matter of a
hundred ruﬁees. Whv_ was it not done?
What was_ the reason for delaying the im-
Blementatlon of ithis suggesfion? Had it

een done, the country would have been
saved of so many Kkillings in_the last three
accidents. One was on the 17th of the last
month. Another was on the 24th of ithc
last month and this is the third one.
Similarly, what action has the Railway
Minister, not the Railway Board, taken on
the suggestion made  somewhere in
November by an hon'ble Member of this
House?

SHRI MOHD. SHAFI QURESHI: The
hon'ble Member is correct when he says
that there were similar accidents earlier
also. In both these accidents, they were
due to the failure of human element, whe-
ther the signals were completely ignored
bv the driver 01 he would not stop at the
s'gnal. Naturally, when he ignores the
signal the result was that he rammed into
the standing train which was standing on
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the track itself.
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Sir, we are taking all precautions to see
that the number of accidents comes
down. I would like tlo

ive some figures.
As compared to I'Kil when the total

number of accidents was 1,295, it has
come down to 840.

MR. DEPUTY CHAIRMAN. What
about his suggestion regardm% the red
light on lite rear compartment?

- SHRI MOHD. SHAFI QURESHI: This
is usually done . . .

SHRIT. V. ANANDAN: Not done.

SHRI MOHD. SHAFI QURESHI: It Is
a very good suggestion that we must have
bigger red lights.
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SHRI A. D. MANI (Madhya Pradesh):
Sir, the hon. Minister has mentioned that
ex gratia payment lias been made to the.
families of the victims of ithis accident, r
know, sir, that this ex gratia payment is
only Rs. . I would like to ask the
Minister whether his attention has been
drawn ito tin feet that in the case of the
widow of the pilot who lost his life in the
HF aircraft accident the other day in
Bangalore, as much_as Rs. 1,50,000 was

aid_ as comaensahon. May I ask the

inister whether, in view of the fact tlia-
I these accidents are occurring almost
constantly on the railways, penal
compensation would be paid to the
families of the vict'ms? And how is (the
compensation amount decided? I would
like the Minis-tcr to throw some light on
the principles governing the payment of
compensation to the families ‘of the
victims.

SHRI MOHD. SHAFI QURF.SHT; Sir,
the ex gratia payment is quite apart from,|
and without prejudice to, the compensal
t'dii_claims payable undei_ section 82 o
the Indian Railways Act which can be an*
amount up to a maximum- of Rs. 20,000 in|
respeot of any one person who has been|
injured or who died as a result of an
accident to a train carrymﬁ passengeis. An
ex gratia payment of Rs. 500 is im-
mediately given to the family of the dead
for cremation purposes. It varies from Rs|
200 to Rs. 300 in the case of those who

sustain injuries.

DR. MRS.)) MANGALDEVI
TALWAR (Rajasdian): Sir, it has been
stated that similar accidents due to human
failure have taken place before, not very
far off in the past, I would like to know
from the hon. Minister what deterrent

unishment has been given to those who

ave been the cause of ithis mass murder
and who repeat this kind of neglect in
duty. It is really human failure which is
the cause of an accident like this when a
train is standing and another comes and
rams into the standing train. Sir, ithis Is a
very serious matter. I would like to know
from the hon. Minister what deterrent
punishment the department has given in
the past and what they are contemplating
to give this time.

SHRI MOHD. SHAFI QURESHI: Sir, I
do not have this information at present as
to what punishment has been dglven to the
erring staff in previous accidents. 1 will
collect it and lay it on the Table of the
House. With r@ﬁard to the question what
punishment will be meted out to the
E)eople involved in this recent accident, as

said, the Additional Commissioner- of
Railway Safety is looking into the matter
and_ after he gives his report, it will be

decided.
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